Hoshiar Singh

Ch. Chand Numberdar

Village Rangpiuri

PO Mahipalpur, Delhi «s« Petitioner

{By Shri B.B. Raval, Advocate)

versus

[
= BN U
[
=~
Bl e

A 2. Commissioner of Police
Delhi Police, Police Hars.
New Delhi ' .+ Respondents

1

The question that arises for determination im this
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» issuing Pension Paymcub Order dated J1.7.91.

from service vide order dated 14.5.87. His appeal to
the appellate authoirity was rejected by an order dated
3.8.87. His revision petition was also rejected by
order dated 2.12.87, He approached this Tribunal

SLP which was partly allowed by the Hon’ble Supreme
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removal, The appelliant will not be entitled
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rears and that he could got
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ed at Rs.1320/- from 1.1.86 as per the

recommendations of the Fourth Pay Commission. This
would have further resulted inm refixation - of pension

4., On the other hand, respondents would submit that the

applicant was placed under suspension from 9.4.84 +to

Bs.5000 with two sureties to appear and receive sentence

when called
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This is not the case with the applicant herein.
Admittedly, the applicant was imposed a major penalty of
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of suspension as not spent on duty. Therefore, the

that the period of suspension of the applicant should be
treated &as spenat on duty, as has been  wrongly

interpreted by the applicant in his submission.
. In view of the detailed discussions aforesaid, the
could warrant our intervention. The OA fails on merit

and 1is accordingly dismissed. There shall be no order
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